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About Institution

The Indore campus of NMIMS carries forward the University’s mission to provide good 
quality, socially sensitive human resources to the nation. The mission of NMIMS Indore 
is to be an institution of excellence for learning and collaborative research in 
Management with a deep commitment to people. 
NMIMS Indore believes in practical implementation of knowledge acquired, therefore 
our students have guidance to research orientated and industry experience faculties. 
Indore campus encourages professional counselling to students for assessment of 
their core competencies. Due emphasis is on strategic learning with a view to create 
business leaders. Students get exposure to real life situations through industrial and 
rural visits along with an initiative ‘We Care’ relating to NGO activities. Students are 
trained with various life management skills like annual management events, primary 
research, case development, research paper publication, institute activities, 
participation in various seminars and conferences etc. NMIMS Indore understands that 
such learning can be hectic and hence, for better stress and time management, we 
encourage students to practice yoga, leading to performing excellence, meditation and 
spiritual orientation. To attain clarity of thought to meet everyday challenges.  
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The School has been envisioned to cater for a world class legal education comprising 
of a perfect blend of academic, clinical, professional as well as socially utilitarian 
education. The School, with a clear understanding of the professional requirements in 
the legal arena in the contemporary times, has a well-balanced curriculum to be 
delivered to the students so as to make them profession centric and worthy to live up 
to the expectations of the much demanding legal profession. 
The School is adorned with qualified and efficient faculty members, handpicked 
through rigorous processes of screening and selections. The School provides 
conducive atmosphere around its faculty to ensure progressive academic fervour and 
orientation towards research and consultancy. The School promotes exponential 
academic growth of the faculty and students through seminars, conferences, 
workshops and trainings. 
The School hosts numerous co-curricular, extra-curricular and cultural activities 
periodically for chiseling the personality of the students. These include moot sessions, 
client counselling sessions, mock trials, parliamentary debates, 1st National Debate 
Competition as well as specifically tailored programmes to commemorate occasions 
like Hindi Diwas, Law Day, Human Rights Day, to name a few. 
The School has connections with members of the Bar, members from the Law Firms 
as well as those from the Judiciary to provide the best professional exposure as well 
as to cater for the Internship requirements of the students. It also has a well-knit 
Placement Committee to ensure a decent placement of the students.
A Law School with balanced focus on academics, professional virtues, social, cultural 
and moral values producing legal professionals with compassion and humility.
School of Law aspires to be a world acclaimed centre of professional excellence 
dedicated to the noble cause of law and justice. The School aims at preparing versatile 
lawyers and legal professionals to help the entire mankind in delivering them their 
basic rights and dues.

About Schol of Law
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Moot Problem

Families of Mr. P. K. Badal (Mr. PKB) of Aahilya Nagar, India, and Ms. Jaggu Singh [Bride] from 
Surmapur, India, were having cordial and friendly relations since long time. The Families 
decided to marry their children who are both major and known to each other since long time.  
Mr. PKB along with his parents come to Surmapur to meet the girl and after a short ceremony 
of Godh Bharai in Surmapur marriage was fixed. It was decided by both the families to keep 
the marriage ceremony simple and the venue chosen was Ashram of Spiritual Guru revered 
by both the parties which is situated in district Ganganagar, Paschimkhand. The marriage 
between the parties took place in the year 2020 at the Aashram situated on the bank of river 
Ganga on the auspicious occasion Guru Purnima. 
The Families and guests from both sides reached Ganganagar where provision of stay was 
made at a hotel. The Aashram was across the river where the marriage functions were 
performed. Sangeet ceremony, Haldi Ceremony and other functions as per traditions of the 
respective parties were conducted over a period of two days. The marriage ceremony was 
performed in the Aashram as per Hindu Marriage Act, 1955. Saptpadi were performed in the 
presence of family members and guest of the respective parties and the priest chanted 
Mantra’s.  
All expenses of the marriage were borne by the girl’s family. As per tradition there was 
exchange of gifts and jewelleries between the parties, huge amount of cash and expensive 
valuables were given to the boy and his family members at the time of marriage. The entire 
ceremonies conducted over the period of 3 days were recorded and photographed. After the 
marriage ceremony being over, the parents of Mr. PKB met the parents of Ms. Jaggu and 
requested them that as their house in Aahilya nagar is under renovation, which would atleast 
take a month time they would like the bride to enter in their new house. They further 
requested them that let the bride continue to stay with her parents in Surmapur after a 
vacation (couple trip) gifted by Mr. PKB’s friends.
Considering the request, Ms. Jaggu’s parents agreed and the family of the bridegroom left for 
Aahilya nagar. As the families were known to each other, no sinister motive was drawn from 
such sudden behaviour of the groom’s family.
During the trip, Mr. PKB and Ms. Jaggu were playing the game of “Truth and Dare” during which 
Mr. PKB asked Ms. Jaggu about her past life. Ms. Jaggu disclosed that she was in live-in- 
relationship with Mr. N.K. Singh (College friend) for 2 years. This revelation comes as surprise 
for Mr. PKB. As the time passed by, the parents of bride contacted them and it was conveyed 
that the house is still under renovation.

- 1 -



- 2 -

After a period of four months, when there was no proper response, father of the girl 
requested a common friend to visit the house of the bridegroom. To their utter surprise, it was 
revealed from sources that the family of the boy [Mr. PKB] want a huge sum as dowry, a flat in 
Shivajipur prime location, agriculture land and a high end BATMOBILE Car from the girl’s 
parents. When the family friend conveyed this shocking news, it was a setback to the girl and 
her family. All efforts to mutually settle the illegal and arbitrary demand for dowry failed.
When it was communicated to the boy’s family that strict legal action would be initiated if they 
do not turn up and accept the bride, the boy’s family kept giving evasive replies. The boy and 
his family members stopped communication with the girl’s family and later on, it came to the 
knowledge of the girl’s and her parents that the boy and his parents have a very greedy nature 
and it was also that many marriage proposal were refused due to hefty dowry demand by the 
parents of Mr. PKB. 
Ms. Jaggu shifted to Indraprastha and started working in a company to make her living. She 
took a house on rent in Intraprastha.
Mr. PKB filed a petition under section 12 of the Hindu Marriage Act, 1955 in Family Court, 
Ganganagar within a period of one year on the ground that it was symbolic marriage and not 
actual marriage. He and his family members were kept in dark and the symbolic marriage has 
been performed. Mr. PKB claimed that Ms. Jaggu is not virgin and had many affairs prior to the 
marriage. The boy’s family also got registered in FIR against the girl and her family at Surmapur 
alleging that no marriage has taken place, the girl and her family have illegally retained 
jewelleries given to the girl at the time of symbolic marriage and are not returning the 
jewelleries despite demand. On the complaint of Mr. PKB, case of breach of trust, cheating was 
registered at Surmapur against the girl and her family members.
As the girl was residing in Indraprastha, she filed a petition under section 13 of the Hindu 
Marriage Act, 1955 on the grounds of cruelty and desertion. The girl filed transfer Petition 
under section 25 Code of Civil Procedure 1908.
In the meanwhile, due to Covid-19 pandemic, the company where Ms. Jaggu was working 
closed and she had to shift back to her parent’s house at Surmapur. She withdrew the transfer 
petition filed as not pressed. 
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The girl under order VII Rule 11 C.P.C. at Family Court has moved an application, Ganganagar 
taking objections that the Learned Family Court, Ganganagar has no jurisdiction as no cause 
of action has taken place at Ganganagar, the parties have never lived together, and the girl is 
residing in Surmapur. Meanwhile Family Court Gangapur declared marriage as Void under 
Section 12 of Hindu Marriage Act as no contest plea was filed by the Girl on chastity. Subse-
quently, Girl filed a writ petition against the impugned order passed by the Family Court 
declaring the marriage as invalid on the ground of apparent bias, the Judge of the Family 
Court, which passed the impugned order, was and is construed to be a Facebook friend of Mr. 
PKB, a fact that has been newly found. Further, she also produced material and alleged that 
the Boy had expressed his “like” on several occasions to the Judge’s postings concerning envi-
ronmental issues on Facebook. In furtherance it was averred that the Judge and Mr. PKB were 
Facebook friends which helped Mr. PKB understand the mind-set of Judge and established a 
mutual interest and that the Judge’s, social networking with litigants, violates the unwritten rule 
against conflict of interest.

Participants are to make legal issues at their 
discretion.



GENERAL RULES/GUIDELINES
FOR THE COMPETITION
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Language
The official language for the National Moot Court 
Competition shall be English only.
Dress code
All the teams participating in the competition must 
adhere to the following dress code during the virtual 
moot court competition-
 Male – White shirt, black trousers, black coat  
  and black tie.
 Female – White kurta and salwar or white shirt,  
  black trousers along with a black coat.
Eligibility criteria
All the students from three-year or five-year 
integrated law program from any University/ Law 
school/ College/ Institution can participate in the 
Competition. 
NOTE: Not more than One team from the same 
institution shall be allowed to participate in the 
competition.
Team composition
The team shall comprise of three students only, out of 
three members two shall be the speaker and one 
shall be the researcher.
The teams will not be allowed to substitute any of its 
members after the registration process has been 
completed, except with the permission of the 
organisers in case of any contingency only.

Definitions 
1. Competition means the 1st National Moot Court 
Competition, 2021
2. Court Room means an online platform where the 
oral rounds will be held. 
3. Participating Team means the team which has 
registered itself as per the rules for registration. 
4. Participants mean the students participating in 
the competition as speakers and researcher of the 
participating team. 
5. Penalty refers to the deduction of marks due to 
non-adherence of rules and regulations of the 
competition. 
6. Organizers mean the Moot Court and Trial 
Advocacy Committee, School of Law, NMIMS, Indore. 
7. Rebuttals refer to the arguments/questions 
raised by the petitioners/complainants at the end of 
the round, when all the speakers have completed 
their arguments.  
8. Sur – Rebuttal refers to the arguments raised by 
the respondents in reply to the rebuttals. 
9. Scouting means a person observing the oral 
round of other teams whom he/she is not a part of.  
10. Team Code refers to the code allotted to the 
participating team by the organizers. 
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Language
The official language for the National Moot Court 
Competition shall be English only.
Dress code
All the teams participating in the competition must 
adhere to the following dress code during the virtual 
moot court competition-
 Male – White shirt, black trousers, black coat  
  and black tie.
 Female – White kurta and salwar or white shirt,  
  black trousers along with a black coat.
Eligibility criteria
All the students from three-year or five-year 
integrated law program from any University/ Law 
school/ College/ Institution can participate in the 
Competition. 
NOTE: Not more than One team from the same 
institution shall be allowed to participate in the 
competition.
Team composition
The team shall comprise of three students only, out of 
three members two shall be the speaker and one 
shall be the researcher.
The teams will not be allowed to substitute any of its 
members after the registration process has been 
completed, except with the permission of the 
organisers in case of any contingency only.

Registration Process
• students are to register for the competition through the google form.
• The students have to fill out the fields provided in the Google form and complete the payments 
formalities which have been mentioned in the abovementioned form.
• Post-registration, the participants would be receiving a conformation mail from the organizing 
committe, confirming the team’s registration.
•Registration fee is Rs. 600. 
Scan th QR below to register

SCAN ME
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All the participants have to strictly adhere to the 
rules mentioned below –

Submission guidelines

Ç Each team has to prepare written submission/memorial from both sides i.e. from the 
side of petitioners/appellants/applicants/complainants and from the side of 
defendants/respondents of the case.
Ç Memorials shall be identified by the team code assigned to the participating team; the 
memorials shall not in any way whatsoever disclosed any information pertaining to the 
identity of the participating team (names of the participants or the name of their 
Institution/College/University).  
Ç Petitioners/Applicants/Appellants are required to have a Blue coloured front page 
whereas Defendants/Respondents are required to have Red coloured front page. 
Ç Participating teams are required to send their memorials via E-mail to the organizers at 
mctas.indore@nmims.edu latest by 23:59 PM, 3rd October, 2021. The subject should be 
titled as ‘team code – college name – final memorial submission’.  
Ç Only soft copy needs to be submitted. 
Ç Late submissions of memorial will amount penalty. 
Ç Memorial should not exceed 25 pages.
Ç If any team wishes to showcase compendiums during the competition, they should 
submit the same by 4th October, 2021. 
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Format of
memorial

Contents Specifications 

Cover Page

- Cover Page;                                                    
- Table of Contents;                                         
- List of Abbreviations;                                    
- Index of Authorities;
- Statement of Jurisdiction;
- Statement of Facts;
- Statement of Issues;
- Summary of Arguments;
- Arguments Advanced (Not exceeding 15 
Pages);
- Prayer 

a. Paper size: A4
b. Font type: Times New Roman
c.  Font size: 12
d. Line spacing: 1.5
e. Body of text: Justified
f. Margin: 1 inch on all sides
g. Citation Style: Blue Book 20th Edition 
(throughout the memorial)

For footnotes, the formatting specifications 
are:
a. Font type: Times New Roman
b. Font size: 10
c. Line spacing: 1
d. Paragraph spacing: 0
e. No additional space between 2 footnotes
f. Body of text: Justified

The memorial shall mandatorily include the following specifications –

The Cover Page of a Memorial must contain 
the following information:
- The Team Code in the upper right-hand.
- The name and year of the Competition.
- The name of the case.
- The side for which the Memorial has been 
prepared.
- Name of the forum resolving the dispute.
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Serial Number Criteria Total Marks Allotted

1 Knowledge of Facts

Interpretation of
Law and research 

2

3

4

5

Ingenuity and
Logical reasoning

Formatting and Citation
(Grammar and Style)

Adherence to
the guidelines 

20 Marks

20 Marks

20 Marks

20 Marks

20 Marks

Structure of the Competition

Marking Criteria (Memorial)

The competition will be held for three days, from 8th October 2021 to 10th October 
2021 in four rounds –
- Preliminary Rounds
- Quarter Final Rounds 
- Semi Final Rounds
- Final Round
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Deduction of Marks 

Exchange of Memorials

Late submission of memorial will amount to negative 
marking except in case of prior permission from the 
organizing committee in exceptional circumstances. 

The memorial exchange will be done on 8th October 
2021 after inauguration ceremony according to the draw 
of lots done by the organising committee. 
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Preliminary

Quarter Final

• The order of participation will be determined in the event’s preliminary rounds; all the 
participating teams shall participate in a draw of lots to be conducted for that purpose.
• The draw of lots shall take place on 8th October, 2021, immediately after the inauguration 
ceremony. The exchange of memorials shall be conducted immediately after the draw of lots. 
• For the preliminary rounds each team shall argue twice, once for the 
petitioners/applicants/appellants/complainants and once for the respondents/defendants. 
• No two teams shall face each other more than once in the preliminary rounds. 
• In determining the scores in the preliminary rounds, only oral scores will be considered. 

• The top eight teams of the preliminary rounds shall enter the quarter finals, held on 9th 
October, 2021. 
• The match up of teams in Quarter Final rounds will be based on draw of lots. 

1) Each team, for every round (except semi-finals and finals) will be given a total of 30 
minutes to present their oral arguments, including, rebuttals and sur-rebuttals time only 
on the discretion of the judges. Every speaker is entitled to choose their personal time 
limit but it should not exceed more than 15 minutes. 
2) The oral arguments should be based exclusively on what the teams have written in 
their memorials. The speaker can provide the copy of compendium only on the discretion 
of the judges. 
3) Strict adherence to court manners shall be observed. 



Lorem ipsum
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Semi - finals Finals

• The top four teams of the quarter final 
rounds shall enter the semi-finals, held on 
10th October, 2021. 
• The semi-final rounds between the teams 
shall go on for one and half hour, giving 45 
minutes to each team, in order to present 
their case. The total time will include rebuttals 
and sur-rebuttals (if permitted by the judges). 

• The two teams who stand declared as the 
winners of the semi-finals shall qualify for the 
finals to be held on 10th October, 2021. 
• The Final rounds between the teams shall go 
on for one and half hour, i.e. each team will 
have 45 minutes, in order to present their 
case.

•Oral Rounds marking criteria 

Marking Criteria

Preparation and Familiarity with Facts

Structure of Legal Argument

Knowledge and Application of Law 

Organization, Presentation,
 Speaking, Ability 

Responsiveness and Advocacy 

Persuasiveness and Advocacy 

Courtroom Etiquette 

Total Marks

Marks Allotted 

20

20

20

10

10

10

100

10
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Important Dates

Serial

1 Registration begins 23rd August, 2021

2
Last Date for 

Early Bird Registration
1st September, 2021

3 Last Date for Registration 15th September, 2021

4 Last date for Clarifications 25th September, 2021

5 Release of FAQs 26th September, 2021

6
Last Date for 

Memorial Submission 
3rd October, 2021

4
Last date for 

Compendium Submission
4th  October, 2021 (optional)

8 Run Through Session 7th October, 2021

9
Inauguration Ceremony 
and  Memorial Exchange 

8th October, 2021

10
Preliminary Rounds 

and Quarter Final Rounds 
9th October, 2021

11
Semi Final Rounds 
and Final Rounds 10th October, 2021

12 Valedictory Ceremony 10th October, 2021

Event Date
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Prizes

Best Memorial: 
Best memorial submitted by any team will receive a prize worth 

Rs.4000/- (Rupees Four Thousand Only) + trophy + certificate.

Best Speaker (Female) 
The best speaker (Female) will receive a prize worth Rs.2500/- 

(Rupees Two Thousand Five Hundred Only) + trophy + certificate.

Best Speaker (Male)  
The best speaker (Male) will receive a prize worth Rs.2500/- 

(Rupees Two Thousand Five Hundred Only) + trophy + certificate.

Second Runner-up Team   
The second runner-up team will receive a prize worth Rs.4000/- 

(Rupees Four Thousand Only) + trophy + certificate.

First Runner-up Team    
The first winning runners-up team will receive a prize worth Rs.7000/- 

(Rupees Seven Thousand Only) + trophy + certificate.

Award for Winning Team     
The winning Team will receive a prize worth Rs.10,000/- 

(Rupees Ten Thousand Only) + trophy + certificate.

All the participants shall be awarded with a 
certificate of participation.
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Anonymity Scouting

Finality of 
decision Clarifications

• Teams shall not be allowed to disclose 
their identity in respect to their 
college/institution/organization, they will 
only be allowed once the award ceremony 
is done. 
• Teams shall not be allowed in any way to 
reveal their identity in the memorial, they 
will be identified by their team codes 
throughout their competition and if they fail 
to follow this, negative marking or 
disqualification shall be done against that 
particular team. 

The decision made by the judges will be 
final and binding. For any other dispute, the 
decision taken by the Organizing committee 
will be final and binding.  

• All email correspondences to be sent to 
m c t a s . i n d o r e @ n m i m s . e d u 
Queries/clarifications/questions regarding 
the moot proposition should not be sent 
through any other means other than e-mail 
shall not be entertained.
• All clarifications sought to be sent on or 
before 25th September 2021.  

Scouting is strictly prohibited. If any team or 
its members is found to be indulge in such 
activities will be disqualified immediately. 
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Technical Guidelines

• All the oral rounds of the competition will be conducted over ‘Zoom’ meeting platform.  
• All the participating teams must ensure that they have proper Internet connection 
along with strong audio and video facilities. 
• The participants shall keep their video on at all times and shall be on mute unless it is 
their chance to speak. 
• In case of network issues the participants must inform the organizing committee so 
that they may be given reasonable time to join in.
• Participants must enter in the meeting with their team codes and their status in the 
team as their names and not their original names. For instance members of Team P1 will 
be P1S1 (Speaker 1), P1S2 (Speaker 2) and P1R (Researcher). 
• The participants must ensure that there is no background disturbance from their end 
that can hamper the flow of the moot court competition.
• Participating team must not indulge into any kind of misconduct as it will lead to 
disqualification. 
• A run through session will be organised on 7th October 2021 for the participants so as 
to familiarize them with the platform and check their audio, video and other settings 
which are mandatory during the oral rounds
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ORGANIZING COMMITTEE

Dr. Prachi Gharpure 
(Director of 

NMIMS Indore)

Dr. Ashutosh Hajela 
(Associate Dean of School of Law, 

NMIMS, Indore)

Moot Court faculty coordinator

Moot Court Sub – Committees faculty coordinator

Mr. Rajneesh Dubey
(Assistant Professor of School of Law, NMIMS, Indore)

Dr. Rajeev Srivastava
Court and

Judges Coordinator

Dr. Rayees Bhat
Student Administrator and 

Court Coordinator

Dr. Kiran Gehani
Marketing and 

Creative Coordinator
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STUDENT COMMITTEE

Moot Court Coordinator

Sub - Committees

Marketing Committee

Student Administration Committee

Judge Committee Courtroom Committee

Court Committee

Atharva Dave
(Convenor of Moot Court and Trial Advocacy Society)

Anshita Sharma (Co-ordinator)
(Co-Convenor of  Moot Court and 

Trial Advocacy Society)

Rishika Agarwal
Hiya Gandhi

Siddhi Kapoor (Co-ordinator)

Archit Saxena
Zoya Anousha Khan (Co-ordinator)

Arnav Shukla
Gourvi Gupta

Shreya Dubey (Co-ordinator)

Kush Agarwal
Vaishnavi Deshpande

Yashi Patni (Co-ordinator) 

Reet Sojatia
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Our Partners

Knowledge Partner

Media PartnerEducation Partner

Knowledge Partner
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For Inquiry

For updates follow us at

Contact-

Contact- +91 70008 20872, +91 73889 25989
or

Email us at- mctas.indore@nmims.edu

@MCTAS.NMIMS.Indore

@mcs_nmims_indore

SVKM's NMIMS Indore Moot Court 
and Trial Advocacy Society


